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Circulation of five Rupees notes in 
Tamil Nadu.

7644. SHRI S. A .' MURUGANA- 
NTHAM : Will the M mster of FINANCE 
be pleased to state :

(a) whether a five lupce note with
picture of M. G. Ramachandra is in cir­
culation in Tamil Nadu in order to popu- 
lause family planning;

(b) whether many ifinoccnt people in 
Tamil Nadu have been cheated with the help 
of the said fake note ; and

(c) if so, the ste, s Government piopo&e 
to take in this matter ?

THF MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) to (c). The information Is
being collected from the Government of 
Tamil Nadu and will be laid on the Table 
of the House as soon as it is received.

Loans and advances to state* from the 
Reserve Bank of India.

7645. SHRI Y. S. MAHAJAN : Will 
the Minister of FINANCE be pleased to 
state ;

(a) whether there has been a sharp decline 
in the loans uad advances of the Reserve 
Bank of India to the State Governments; 
and

(b) if so, th» reasons therefor ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) (a) and <b). 
The outstanding loans and advances to 
State Government! from the Reserve Bank 
of India inftudffeg advances from the 
Bank’s National Agricultural Credit (Long

Tarn) Operations) Fund and overdrafts 
which stood at Rs. 762 42 crores as on 28th 
April, 1972 have come down to Rs. 100.28 
crores as on 19th May, 1972. The reduction 
is mostly on account of the clearance of 
the State Governments’ overoraf's.
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Seizure of Certain Documents from 
Shri Kapashi, Proprietor Ruby Coach 

and Body Builders, Bombay,

7647. SHRI MALL1KARJUN • Will 
the Minister of FIN A vCE be pleased to 
state :

(a) whether Shri Kapashi, Proprietor of 
M/s Ruby Coach and Body Builders, 
Bombay, was apprehended by the Customs 
authorities at the Santa Cruz airport, 
Bombay, and a Swiss Bank statement »  
his favour was found from his person;

(b) if so, whether the Bank statement 
was handed over to the Enforcement 
Directorate for further investigation;

(c) whether the seiz'd documents reve­
aled transactions relating to the Income- 
tax Department; and




